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BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

Original Application No. 02/2023 (WZ)

Sunil S. Mulye & Anr ...Applicant(s)

Versus

Union of India & Ors ...Respondent(s)

Affidavit on behalf of Ministry of Environment, Forest & Climate Change

(Respondent No.1)

I, Dr. Purushottam Sakhare, S/o Shri Ramdas Sakhare, aged about 56 years,
working as Scientist "E" at the Ministry of Environment, Forest & Climate
Change (MoEF&CC), Regional Office (WCZ), Ground Floor, East Wing, New
Secretariat Building, Civil Lines, Nagpur- 440001, do hereby solemnly affirm

and declare on oath as under: -

1. That, I am, the above named Deponent, authorized to swear the present

Affidavit on behalf of MOEF&CC.

2. That, under the present application, the acts of commission and omission
by the Respondents in granting permission for the use of the Wetland —
situated at Survey Nos. 176/A, 177, and currently bearing Survey Nos.

176/A/11A, 176/A/11B, and 177 — admeasuring 47H 50R OP, 11R, and
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82H 56R OP respectively, located at Village Diwanman, Taluka Vasai,
District Palghar — as a burial ground and/or for the construction of any
associated infrastructure, including a compound wall, room, or other

structures related to such use, has been challenged by the applicants

. That, vide order dated 18.05.2023, the Hon’ble Tribunal constituted a
committee comprising of (i) Member Secretary, State Wetlands
Authority, (ii)) Member Secretary, Maharashtra Coastal Zone
Management Authority (MCZMA), (iii) District Collector, Palghar, (iv)
Chief Engineer, Irrigation Department and (v) Commissioner, Vasai-
Virar Municipal Corporation; designated MCZMA as a Nodal Agency of
the Committee, and inter-alia directed; “The Committee shall visit the
spot afier giving notice to the applicants at the earliest and following will

be the Terms of Reference (ToR) for the Joint Committee:
1. Visit the site after intimating applicant and all other respondents
2. Find out status of site as per National Wetland Atlas 2010

3. Find out if the site meets definition of wetland as per the Wetlands
(Conservation and Management) Rules, 2017 (“wetland" means an area
of marsh, fen, peatland or water; whether natural or artificial, permanent
or temporary, with water that is static or flowing, fresh, brackish or sallt,
including areas of marine water the depth of which at low tide does not

exceed six meters, but does not include river channels, paddy fields,
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human-made water bodies/tanks specifically constructed for drinking
water purposes and structures specifically constructed for aquaculture,

salt production, recreation and irrigation purposes).

4. Find out if the site meets definition of wetland as per MOEFCC
Guidelines for implementing Wetlands (Conservation and Management)

Rules, 2017.

5. Find out maximum depth of water at the central portion of the site

during peak monsoon based on past records.
6. If the site meets definition of wetland —

L. Demarcate wetland boundary supported by accurate digital
maps with coordinates in consultation with revenue and irrigation

department.
II. Demarcate its zone of influence and land use and land cover

III. Describe Ecological character of the site — flora and fauna

found at the site and it’s importance.

IV. Recommend if proposed activity can be permitted within the

wetland and/or in its zone of influence.”

4. That, vide report of the committee constituted by the Hon’ble Tribunal on

18.05.2023, the Committee observed that, the site in question is a Salt-

pan Land, and prima facie opined that it does not exhibit the features as

3
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stipulated in the definition of “wetland” as per Section 2(g) of the
Wetlands (Conservation & Management) Rules, 2017. Copy of the

Committee report is annexed as “Annexure R1/1”.

. That at the outset, it is submitted that this respondent, MOEF&CC is the
nodal agency of the Central Government for the planning, promotion, co-
ordination and overseeing the implementation of India’s environment and
forest policies. The primary concern of the Ministry 1s the
implementation of policies and guidelines relating to conservation of the
country’s forests, lakes and rivers, its biodiversity, natural resources and

wildlife.

. That, the ‘land’& ‘water’ are a subject matter of State Government. The
forest/wetland areas and the legal boundaries thereof are determined and
maintained by the concerned State Government. That being the repository
of land records, State Government has the primary responsibility to
determine status of any parcel of land, giving due regards to gazette
notifications, provisions under Central and State Acts and concerned

judgments and directions of the Hon’ble Courts/Tribunals.

. That, for effective conservation and management of wetlands in the
country, the MoEF&CC, had notified the Wetlands (Conservation and
Management) Rules, 2017, superseding the Wetlands (Conservation and

Management) Rules, 2010 with decentralization of powers in view of the
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fact that “Water and Land” are subjects which come under the purview of
the State List. Under these Rules, the State/Union Territories Wetland
Authorities have been constituted, thereby, replacing the erstwhile
Central Wetlands Regulatory Authority. The powers & functions of
State/UT wetland authorities are outlined under Rule 5, while Rule 7
specifies the delegation of powers and functions to the State Governments
and UT Administrations for notification of the wetlands. The Wetlands
(Conservation and Management) Rules, 2017 are annexed as “Annexure

R1/2”.

. That, according to Rule 2(g) of the aforesaid 2017 rules, “wetland"
means an area of marsh, fen, peatland or water; whether natural or
artificial, permanent or temporary, with water that is static or flowing,
fresh, brackish or salt, including areas of marine water the depth of
which at low tide does not exceed six meters, but does not include river
channels, paddy fields, human-made water bodies/tanks specifically
constructed for drinking water purposes and structures specifically
constructed for aquaculture, salt production, recreation and irrigation

purpose.

. That, Rule 3 of the aforesaid rules, stipulates their applicability to: (a)
wetlands categorized as 'wetlands of international importance' under the
Ramsar Convention; and (b) wetlands as notified by the Central

Government, State Government and Union Territory Administration.

5
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Provided that these rules shall not apply to the wetlands falling in areas
covered under the Indian Forest Act, 1927, the Wild Life (Protection) Act,
1972, the Forest (Conservation) Act, 1980, the Stéte Forest Acts, and the
Coastal Regulation Zone Notification, 2011 as amended from time to

time.

10.That, Rule 4(1) provides that wetlands shall be conserved and managed in
accordance with the principle of ‘wise use’ as determined by the Wetlands
Authority. Rule 4(2) enumerates the activities which are prohibited within

the wetlands:

a. Conversion for non-wetland uses including encroachment of any kind;

b. Setting up of any industry and expansion of existing industries,

c. manufacture or handling or storage or disposal of construction and
demolition waste covered under the Construction and Demolition
Waste Management Rules, 2016; hazardous substances covered under
the Manufacture, Storage and Import of Hazardous Chemical Rules,
1989 or the Rules for Manufacture, Use, Import, Export and Storage
of Hazardous Micro-organisms Genetically engineered organisms or
cells, 1989 or the Hazardous Wastes (Management, Handling and
Trans-boundary Movement) Rules, 2008; electronic waste covered
under the E-Waste (Management) Rules, 2016,

d. Solid waste dumping;
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e. Discharge of untreated wastes and effluents from industries, cities,
towns, villages and other human settlements,

f. any construction of a permanent nature except for boat jetties within
fifty meters from the mean high flood level observed in the past ten
years calculated from the date of commencement of these rules, and,

g. Poaching

Provided that the Central Government may consider proposals
from the State Government or Union Territory Administration for

omitting any of the activities on the recommendation of the Authority.

11.That the States/State Wetlands Authorities (SWAs) are entrusted with the
POWErS. a'nd-responsibility to monitor and conserve wetlands within their
jurisdiction. The subject matter of the present application pertains to the
State Government of Maharashtra & its concerned organizations and
Maharashtra Wetlands Authority; accordingly, they are required to take
necessary action in the present matter.

12.In view of aforesaid, the Hon’ble Tribunal may pass any order(s) as it

deems appropriate.

DEPONENT
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VERIFICATION

Verified at Nagpur, on the Q day of August, 2025 that the contents of
Paragraphs of the aforesaid affidavit are true and correct to the best of my
knowledge and belief and nothing material has been suppressed or concealed

therein.

DEPONENT
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584 ANNEXURE R1/1
COMMITEE REPORT

Original Application No. 02 of 2023 (W2)
Sunil S. Mulye & Ors. V/s. Union of India, through MoEF & Ors.

PREAMBLE:

Original Application No. 02 of 2023 (WZ) has been filed by Sunil S.
Mulye & Ors before Hon’ble National Green Tribunal, Western Zone Bench,
Pune. The matter pertains to status of the burial ground at survey Nos.
176 /A/1/A and 177 situated at village: Divanman, Taluka: Vasai, District:
Palghar from Wetland point of view.

The Hon’ble National Green Tribunal Western Zone Bench, Pune has
passed an Order dated 18.05.2023 in the matter with following directions:

“12. We deem it appropriate to constitute a Joint Committee comprising one
member each of (i) Member Secretary, State Wetlands Authority, (it) Member
Secretary, Maharashtra Coastal Zone Management Authority (MCZMA), (iii)
District Collector, Palghar, (iv) Chief Engineer, Irrigation Department and (v)
Commissioner, Vasai-Virar Municipal Corporation. MCZMA will be the Nodal
Agency of the Committee. The Committee shall visit the spot after giving
notice to the applicants at the earliest and following will be the Terms of
Reference (ToR) for the Joint Committee:

1) Visit the site after intimating applicant and all other respondents

2) Find out status of site as per National Wetland Atlas 2010

3) Find out if the site meets definition of wetland as per the Wetlands
(Conservation and Management) Rules, 2017 (“wetland” means an area
of marsh, fen, peatland or water; whether natural or artificial, permanent
or temporary, with water that is static or flowing, fresh, brackish or salt,
including areas of marine water the depth of which at low tide does not
exceed six meters, but does not include river channels, paddy fields,
human-made water bodies/tanks specifically constructed for drinking
water purposes and structures specifically constructed for aquaculture,
salt production, recreation and irrigation purposes).

4) Find out if the site meets definition of wetland as per MOEFCC Guidelines
for implementing Wetlands (Conservation and Management) Rules, 2017.

5) Find out maximum depth of water at the central portion of the site during
peak monsoon based on past records.

6) If the site meets definition of wetland —
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I.  Demarcate wetland boundary supported by accurate digital maps
with coordinates in consultation with revenue and irrigation
department.

II.  Demarcate its zone of influence and land use and land cover

III.  Describe Ecological character of the site — flora and fauna found at the
site and it’s importance.

IV.  Recommend if proposed activity can be permitted within the wetland
and/ or in its zone of influence.

A report of the Committee shall be submitted before us by the MCZMA within
one month, by e-mail at ngt-pune@gov.in preferably in the form of searchable

PDF/OCR Support PDF and not in the form of Image PDF.”

CONSTITUTION OF COMMITTEE:

In compliance of the directions dated 18.05.2023 of Hon’ble National Green

Tribunal, a Joint Committee has been constituted vide order dated
29.05.2023.

The said Joint Committee comprises of Shri. Chandrakant Vibhute, Dy.
Secretary, Environment & Climate Change Dept as Representative of Wetland
Authority; Dr. Mahesh Shindikar, Expert Member, MCZMA; Representative of
District Collector, Palghar; Chief Engineer, Irrigation Dept and Municipal
Commissioner, Vasai Virar Municipal Corporation. Copy of the Joint
Committee order is attached as Annexure I

SITE VISIT OF COMMITTEE

The site visit of the Joint Committee was scheduled on 19.06.2023 at 11.30
am. The MCZMA vide email dated 16.6.2023 communicated the same to all
members and applicant.

Accordingly, the Joint Committee visited the site on 19.6.2023 along with
Applicant Shri Sunil S. Mulye & representative of Suncity Association. The
VVMC officials showed the said site of burial ground which is situated at
Survey Nos. 176/A/1/A and 177 situated at Village: Divanman, Taluka:
Vasai, District: Palghar. Latitude & Longitude of the location is 19°23'10.19"N,
72°48'57.89"E.

List of Members/ officials/ representatives present for the site visit attached
as Annexure-II

Taking into consideration the Terms of Reference (TOR) prescribed by the
Hon’ble NGT, observations of the Committee is as below:

10
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Visit the site after intimating applicant and all other respondents

The Joint Committee visited the site on 19.06.2023 at 11.30 am with
applicant Shri Sunil S. Mulye & representative of Suncity Association.

Google image of the site visit along with site photographs as Annexure
111

Find out status of site as per National Wetland Atlas 2010 -

The Committee noted that the National level wetland inventory was
carried out by the Space Application Centre (SAC), Ahmedabad using
multi-date IRS-LISS-III Data of 2006-07 timeframe on 1:50,000 scale
under project "National Wetland Inventory and Assessment (NWIA)"
funded by MoEF&CC, New Delhi.

The Committee observed that the maps are available in the scale of
1:50,000 scale, which is small scale. Considering the small scaling of
the said map, just by observing the map, it is difficult to ascertain &
confirm the status of the land from wetland point of view. Hence, the
Committee referred the website of MOEF&CC and SAC, Ahemdbad for
further details.

The Committee observed that certain more details are available on the
website of SAC, Ahemadabad https://vedas.sac.gov.in/ with respect to
wetlands. Under the tab Applications - Wetlands, the wetland polygon
(1:50k) (2006-2007) of the site in question (19°23'10.19"N,
72°48'57.89"E) is available. As per the said source, the subject site is
shown in Dark Brown colour and termed as “Coastal Wetlands- man
made- Salt pans”

Moreover, the Committee consulted the Planning Authority VVMC
officials, as per them also, the site in question is shown as Wetland in
National Wetland Atlas, 2010.

The Copy of the SAC atlas map in 1:50000 scale along with extract from
above said SAC website showing the site in question shown as Dark
Brown Colour is attached as Annexure IV

11
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3) Find out if the site meets definition of wetland as per the Wetlands
(Conservation and Management) Rules, 2017 (“wetland" means an
area of marsh, fen, peatland or water; whether natural or artificial,
permanent or temporary, with water that is static or flowing, fresh,
brackish or salt, including areas of marine water the depth of which
at low tide does not exceed six meters, but does not include river
channels, paddy fields, human-made water bodies/tanks
specifically constructed for drinking water purposes and structures
specifically constructed for aquaculture, salt production,
recreation and irrigation purposes) -

The Committee noted the definition of the wetland as per Wetlands
(Conservation and Management) Rules, 2017:

“wetland" means an area of marsh, fen, peatland or water; whether
natural or artificial, permanent or temporary, with water that is static or
flowing, fresh, brackish or salt, including areas of marine water the depth
of which at low tide does not exceed six meters, but does not include river
channels, paddy fields, human-made water bodies/tanks specifically
constructed for drinking water purposes and structures specifically
constructed for aquaculture, salt production, recreation and irrigation
purposes;

The Committee during the site visit observed that, the site in question
is not an area of marsh, fen, peatland or water. Presently, the subject
site of burial ground is vacant and protected by a compound wall. It
was also observed that grass dominated ground cover with sporadic
thorny bushes at site.

During the visit, the VVMC submitted as per Development Plan site in
question is reserved for burial ground. VVMC further stated that S. No.
176 of village Diwanman, area of 14.83.0 sqm is classified as Wetland
out of 47.50.0 sq. m total area by Revenue dept. However, S. No. 177 at
village Diwanman is not classified as Wetland of Palghar District.
During the visit, the VVMC showed the map which is attached herewith
as Annexure V

During the site visit, Applicant stated that water gets logged at site
during rainy seasons. Further, he has claimed that this land was
traditionally used as saltpan and used by the local fishermen to access
the creek.

The Committee from the observing the site prima facie opined that the
site in question doesn’t exhibit the features, as stipulated in the

12
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definition of “wetland” as per Wetlands (Conservation and Management)
Rules, 2017.

However, the Committee further noted the modalities prescribed &
stipulated in the Wetland Rules of 2017 for identifying and notifying the
wetland under the said Rules. As per the said Rules, under para 5, the
State Wetland Authority is constituted. Further the State Government
is empowered to notify & prepare brief document for wetlands following
the procedure/ modalities as stipulated in sub para (a) to (g) of para 7
(1) of Wetland Rules, 2017. Moreover, as per para 7(2) of said rules,
“Based on the Brief Document, the Authority shall make
recommendations to the State Government or Union Territory
Administration for notifying the wetlands”

Thus, the said Rules has stipulated in details the modalities /
procedure to be followed by the State Government & State Wetland
Authority in order to identify and notify the wetland in accordance
Wetland Rules, 2017. Hence, the Committee felt that applicability of the
said Wetland Rules for the site in question is the subject matter of State
Government & State Wetland Authority.

Find out if the site meets definition of wetland as per MOEFCC
Guidelines for implementing Wetlands (Conservation and
Management) Rules, 2017.

The Committee perused the guidelines issued by the MoEF&CC for
implementing Wetlands (Conservation and Management) Rules, 2017.
These guidelines have been drafted to support the State Governments
/ Union Territory (UT) Administrations in the implementation of the
Rules for providing guidance on various aspects such as preparing the
list of wetlands in State, identifying & deli nearing the wetland,
preparation of brief document, determining ‘wise use’ and ecological
character etc.

The Committee noted that as per para 4 of the said Guidelines,

“All wetlands, irrespective of their location, size, ownership,
biodiversity, or ecosystem services values, can be notified under
the Wetlands Rules, except:

a) River channels;

b) Paddy fields;

c) Human-made waterbodies specifically constructed for drinking
water purposes;

d) Human-made waterbodies specifically constructed for
aquaculture purposes;

13
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e) Human-made waterbodies specifically constructed for salt

production purposes;

f) Human-made waterbodies specifically constructed for
recreation purposes;

g) Human-made waterbodies specifically constructed for irrigation
purposes;

h) Wetlands falling within areas covered under the Indian Forest
Act, 1927; Forest (Conservation) Act, 1980; State Forest Acts and
amendments thereof;

i) Wetlands falling within areas covered under the Wildlife
(Protection) Act, 1972 and amendments thereof;

j) Wetlands falling within areas covered under the Coastal
Regulation Zone Notification, 2011 and amendments thereof”

The Committee noted that para 23 of the said Guidelines which is as
follows:

The National Wetlands Atlas prepared by Space Application Center under
the National Wetlands Inventory and Assessment project, and available
athttps://vedas.sac.gov.in/vedas/downloads/ atlas/ Wetlands/ NWIA_
National_atlas.pdf has spatial data on wetlands for each State and UT.

The Committee observed during the site visit that the site of burial
ground is not an area of marsh, fen, peatland or water but a vacant
area enclosed by a compound wall. There are no mangroves or associate
species observed on this land.

The Committee noted that applicability of the said Wetland Rules for
the site in question is the subject matter of State Government & State
Wetland Authority, in accordance with Wetland Rules, 2017 and
Guidelines prescribed thereunder. It is noted that the State
Government is in process of preparation of brief document.

Find out maximum depth of water at the central portion of the site
during peak monsoon based on past records.

The Committee during the site visit observed that the site is dry and
covered with grass & thorny shrubs. During the site visit, the applicant
informed that 3 — 4 feet rainwater accumulates therein during rainy
season as in all adjacent areas of the site.

14
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6) If the site meets definition of wetland -

I. Demarcate wetland boundary supported by accurate digital
maps with coordinates in consultation with revenue and
irrigation department.

II. Demarcate its zone of influence and land use and land cover
III. Describe Ecological character of the site — flora and fauna found
at the site and it’s importance.
IV. Recommend if proposed activity can be permitted within the
- wetland and/or in its zone of influence.

As stated above, the Committee during the site visit observed that,
the site in question is not an area of marsh, fen, peatland or water.
Presently, the subject site of burial ground is vacant with a compound
wall. Grass dominated ground cover with sporadic thorny bushes at
site. The Committee from the observing the site, prima facie opined that
the site in question doesn’t exhibit the features, as stipulated in the
definition of “wetland” as per Wetlands (Conservation and Management)
Rules, 2017.

As Stated above, State Government is empowered to prepare brief
document for identified wetlands following the procedure/ modalities
as stipulated in sub para (a) to (g) of para 7 (1) of Wetland Rules, 2017.
It came to know that the State Government is in process of preparation
of brief document for wetlands in the State. If the site in question meets
the definitions of ‘wetland’ as per Wetland Rules, 2017, and
applicability of further modalities like demarcation, preparation of brief
document, regulation of activity etc, is the subject matter of State
Government & State Wetland Authority, under Wetland Rules of 2017.

_o/‘i‘ e N GRo

. E {0 i.
Shri. ilkumar Igé.“wét}? S C'handrakant Dr. Mahesh Shindikar,
i : i Vibhute,
Municipal Commissioner, T Beoratery Expert Member,
YA ) .
ME Environment & Climate s
Change
Shri. Milind Naik, Shri. Shekhar Ghadge,
CE, Irrigation Dept SDO, Vasai

Date: 01.11.2023
Page 7 of 7
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. Annexure-I

MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

Tel. No. :22029388 «*No. QA 2023 /CR 10 /TC-4
E-mail :dirl.mev-mh@nic.in Office of the -
Website: https://mczma.gov.in/ . Maharashtra Coastal Zone Management Authority,

Environment & Climate Change Department,
15" floor, New Administrative Building,
Mantralaya, Mumbai- 400 032.

Date: 29.5:2023

ORDER

SUB: Original Application NO. 2 of 2023 before Hon.ble National Green Tribunal
(WZ) Sunil S. Mulay & ors Versus Union of India & Ors

Ref: Hon’ble NGT order 18.5.2023 passed in subject matter

An Original Application No. 2 of 2023 has been filed before Hon’ble National Green
Tribunal, Pune, The matter pertains to the site bearing S. No. 176 & 177 of Vasai Virar, District
Palghar from Wetland point of view.

2, The Hon’ble NGT in its order dated 18,5.2023 has passed following directions;

“We deem it appropriate to constitute a Joint Commitiee comprising one member each
of (i) Member Secretary, State Wetland Authority (ii) Member Secretary, MCZMA (iii)
District Collector, Palghar (iv) Chief Engineer, Irrigation Department and (v)
Commissioner, Vasai Virar Municipal Corporation

MCZMA will be nodal agency of the Committee. The Committee shall visit the spot after
giving notice to the applicants at the earliest and following will be the Terms of
Reference (TOR)} for the Joint Committee.

1. Visit the site after intimating applicant and all other respondents

2. Find out status of site as per National Wetland Atlas 2010

3. Find out if the site meets definition of wetlands (Conservation and Management
Rules), 2017 (“wetland” means an area of marsh, fen peatland or water;
whether natural or artificial, permanent or temporary, with water that is static
or flowing, firesh, brackish or salt, including areas of marine water the depth of
which at low tide does not exceed six meters, but does not include river
channels, paddy fields, human made water bodies / tanks specifically
constructed for drinking water purposes and structures specifically constructed
Jor aquaculture, salt production, recreation and irrigation purposes)

4. Find out if the site meets definition of wetland as per MoEFCC guidelines for
implementing Wetlands (Conservation and Management ) Rules, 2017

3. Find out maximum depth of water at the central portion of the site during peak
monsoon based on past records

6. if the site meets definition of wetland-

L Demarcate wetland boundary supported by accurate digital maps with
coordinates in consultation with revenue and irrigation department

16



II.  Demarcate its zaﬁigauence and land use and land cover
I Describe ecological character of the site —flora and fauna found at the
site and its importance

IV, Recommend if proposed activity can be permitted within the wetland
and/ or in its zone of influence.

A report of the Committee shall be submitted before us by the MCZMA within one month, be

email at ngt-pune@gov.in preferably in the Jorm of searchable PDF/ OCR support PDF and
not in the form of image PDF”

e

3. Accordingly, a Committee is hereby constituted as follows:
Sr  Member Organization
No.
9] Mr. Chandrakant Vibhute, Deputy Secretary, Env&CC — State Wetland
Representative, MS, State Wetland Authority Authority

(i)  Dr. Mahesh Shindikar, Expert Member, MCZMA/ Sanjay MCZMA
Sandanshiv, Under Secretary, Environment &CC
Department, State of Maharashira — Representative, MS,

MCZMA
(iif)  District Collector, Palghar District Collector
(iv)  Chief Engineer, Irrigation Department Irrigation Department

(v}  Municipal Commissioner, Vasai Virar Municipal Vasai Virar Municipal
Corporation Corporation

4, As per the Hon’ble NGT order, The Committee shall visit the spot after giving notice
to the applicants at the earliest. Terms of Reference (TOR) for the Joint Committee is prescribed
as below as stated in the Hon’ble NGT order. A report of the Committee shall be submitted to
MCZMA within one month so that the said report could be mailed to Hon’ble NGT. Copy of the
above said order dated 18.5.2023 of the Hon’ble NGT is attached herewith,

This issues with the approval of competent Authority.

Yours,

Director, Environment &CC and MS, MCZMA

To,

1) Mr. Chandrakant Vibhute, Deputy Secretary, Env&CC - Representative, MS, State
Wetland Authority

17



2) Dr. Mahesh Shindikar, Expert%mber, MCZMA/ Sanjay Sandanshiv, Under
Secretary, Environment &CC Department, State of Maharashtra - Representative, MS,
MCZMA

3) District Collector, Palghar .

4) Chief Engineer, Irrigation Department

5} Municipal Commissioner, Vasai Virar Municipal Corporation

Copy for information to:
1. Principal Secretary, Environment & CC, Environment &CC Dept, Room No. 217,
Annexe Building, Mantralaya, Mumbai.
2. Director, Environment & CC, Environment &CC Dept, 15" floor, New
Administrative Building, Mantralaya, Mumbai.
3. Select File- TC 4
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Annexure-11
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Annexure —I11

Google image indicating site of burial ground
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Site Photographs
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Annexure-1V

Map prepared by SAC & MRSAC Nagpur in 1:50,000 scale as per National Wetland
Atlas 2010

State : Maharashtra WETLAND MAP District : Thane

Legend Location Map
Symbol Typecode [Level | Level 1 Level It
ftand Wetlands © Wefiands (<225 ha) India Maharashtra Thane
Natural Y
1101 Lakes/Ponds — Drsinage fne) - S .
!mz x-bow lakes) Cut off meanders Canal 7SE ¥
103 High altitude wetlands —— Roads ¢ 5 ;
B 1104 Reverine wettands Raitvays o> 1
[ B 7105 ateriogged -- \ \\
08 RiverrStream b
- L. 3
Man-made [_ [ Distrct Boundary e . U A
B 1201 Reservoirs/Barrages ¥ X 2L
02 Fanksi :] B Bouncary Y
R [Wateriogged =1 Boundary
1204 [Salt pans o L] 0 2 30 @
[Coastal Wetlands ——
ri.tllﬂ
- 2101 Lagoons Data Source
2102 reeks IRS P§ LISS Il data (Pre-monsoon and Post-monsoon Season 2006-07)
2103 and/Beach
2104 [Intertidal mad flats Prepared by
[ 12108 alt marsh Space Applications Centre (ISRO}, Ahmedabad
T ziee Mangroves and
L oral reefs Maharashtra Remote Sensing Applications Centre (MRSAC), Nagpur |
_ rﬁrlﬂn Sponsored by |
_an Sakk pera Ministry of Environment and Forests
Rz | ponds Government of India
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Extract from Website of SAC, Ahemadabad https://vedas.sac.gov.in/

(site shown in Red Square)

# vedassac.gov.in/wetlands/index.html

c
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. @ dahanu Y RT O (9) WhatsApp
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Annexure-V

Map prepared by VVMC indicating site of burial ground & wetland area

/
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/. WETLAND'BRIEF. DOCUMENT VIA.
. LETTER NO- Heg /o2 / <t
\ - 243 / ‘wetland Briet [ RICRASW ?02
%\9«/ 0% /‘{0‘\*? lea;ned‘ from

PRGUCED Y AN AUTODESK EOUCATIONAL PRODUCT

@ormarsy
‘%«G‘«"r“ﬂ—" AT MRSAC =113% L~

PR =T o wmy =T w'aﬁrw\’*\%\.r

" EXISTING BURIAL GROUND IRRRRAEE EXISTING NALA —
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602 ANNEXURE R1/2

T Ho o Te0-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

STHTLUT
EXTRAORDINARY
9T [[—@ue 3—39-Wug (i)
PART II—Section 3—Sub-section (i)
YR & YehtioTd
PUBLISHED BY AUTHORITY

9. 802] ¢ fooeht, Wierar, faaw 26, 2017 /20f%am 4, 1939
No. 802] NEW DELHI, TUESDAY, SEPTEMBER 26, 2017/ASVINA 4, 1939

qqTar, 9 AR S TRad 5 q4eT

Fferg==T
7% faeett, 26 foawaw, 2017

ALHLA. 1203(31).—sgf™, ST AT oo FT AATFTF AW §, SoAdY IeaTah T reetaT
TUTTr Tt 8 ST 995 Safafaedr w7 g § a7 ARt 99F diegias EeEa &7 90 g9 F 10 F
HEA@IUl A, AT T JiEhias FASATT HT FHAT Fd g 9 AS0T, T Tgw, I8
HFHTHLIT, AT HHAV, TS FHT [T A0, &H TAGTG T [AHTAA, A 6 Fvad a1 HI TEIAET1 STt
oAt Sorret arsi Y saraw I yaT Fwar gl

ST, ATeahay MEN(H, ATaRT A AT, U (J Si¥ SHaTHE dig: &1 &1 Heamor, a9
sraferset w1 Adem), S fAsm geedt afiads (S sra=ae o siqatg a7 atgarg afiady) & Aqreaw &
g T ¥ STawA F F0 G907 &7 F gheey Fafa & 8 oiv 9% ypfas dareadt % sreafes gq %
TRuTTHEET S fataedT T g1 i sasfH 5727 ITrse qriferfaeht Torelt sameii § faere gan &;

3T, " & aq=as 51F % @< () § a8 9147 747 & 36 Id & Tl a1 7 a8 Fidsq gRm
% a8 wTFfas q=iae A, e saiq aq, =i, T40 6 a70eig 8, LT FE ST ST qa899 e adr
ITTOATS o Wi SATATS 7,

ST qATFLOT (o) Afefaad, 1986 TATEX0 I HLLW YGTH FHed qAT SHH T AT & (o7 TH
=T e g, SorEH o= ardi & ar-a77 e oY IHE [ /I S Gt g

ST, TP TAE 11T, 2006 § S FIT ITAsH TRl ST Tl JIAdT &1 T8 ¢ S T4T
AE % 0 v EfRammE a7 e 3T 67 AaeTHhar 92 a0 (&d7 T47 &, TS It UHT arieferfasht
TR =7 ST TET ST T, S SIAq AT SR UHhishd TEE ® TETAF 2

Y, AT, AaqH Hadl THET ATHART FT gEATELHAT &, TAT AAA ATHE & F HaL TT
a3 G 3 gigarget svm  forw yfaes 2

5864 GI/2017
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Y Fell T T A A 4 faEay, 2010 6 7.97.F7.57. 951(H) 3T Aaagi® (F2eAw fiT yaee)
e, 2010, et B 2

S AR T HEEAT AT FRIAFT START T5T 31T TS ST2eaaeT il qILard Teael Y oTseget
AT ATH T&TT FT ThaT g TAT el T AT &1 % forw B s qon [orr o 6 gtar
H sAE o SEtataerar T arisroredt Sarst Y QT St F qeF o § A1 & o yihieas g

3T, TS LA ST F9 ST GF TATHAL 7 THT TR & A0 [Ahrarens FAwaf a1 e
FATT § sagiA arfefeafadi yormeht fare siw Sa fafagar 94t gt w o= #3739 a1  #ir
qA9 § o AT saegawar g fF smagfw arifRutasdt yoelt F &1 g orifRafadt gew g s 5@,
AT TG  ATETE 57 & AU % €9 § a3 &

ST gl TEATL o 39T H SGSHAT & TATAT HLET T TILT % o0 G| (FEAT ST Taer)
A, 2010 T AfAeRTa FTAT SFTLTF THAT ¢;

T, G, FaulT GLHTL T AT (F2er) dfaf=aw, 1986 FT ITT (1) 3% ITLURT (2) F G (V)
ST g7 3 T ITETT (3) o AT q1ST T 25 T T& ThAT T TANT FLd §U STAATHTI il SITAHIT %
T, TSI 9" TATTET e ol SA1aT &, 91.%7.19. 385 (31) A< 31 AT+, 2016 FIT Sa g+ (FT&0 3T
weegr) 7w, 2016 T ST SRR AT o, oY 7 ge=mT & T off 3 i 9 g Sa Iy At
T, I ARG H, SN 38 TSI § TATIRIAT SH ATILAAT o0l TqFT STAAT 1 3988 FT &F ST 2,
qT1e & &t sratey &t gwTreq & qe=Tq o= R S,

ST, FealT T il TET AN (207 7 yaege) 79, 2016 F g9 § 77 G, G5 757

&1 TTSAT ST THE ST, SATRAT ST (e THIS {ISA1 § TATT TAT A&T 91T g0 3,

ST, TH &l i AT 92, S S92 Sfedtad Sred Fawi & Ja94 § Ird gu &, ¢ T T

T ST &4 TATAAT o6 T | Fea 1T T ZIT 980F &9 7 F=1e o6 @,

o ST, Frea T TR, TAE0T (F2eon) sfgfaas, 1986 i g1 3 it IT-4TT (1) T IT-41T (2)

* T (V) 3T IT-eT2T (3) F AT afsa ey 25 ST &7y 23 FIT Y& ei<hdl T AT FLd §U JAT SR (o

(ST SiY wee) MW, 2010 &7 39 a1ai & 6o Areshia #d gu, e UH sfeswaor § 7@ & w3 a1

IT FHTA T ATT FHAT AT AT, MR F G 3 wared & forw efotea Fae sardt 8, sraiq—

1. "ferd A S I —
(1) =71 A=t =7 |fer /e st (FveAvr st wee) e, 2017 2
(2) T TSI | THTIH AT AT &l T 2|
2. gfamaTg.—
(1) == Rt &, st q {6 "asd F svgem srafera 9 81—
(F) “srfarteze” & agiaeor (Fveor) sfaftaay, 1986 9T g;

(@) “aTterETer | FATRITT TST AEH TTEFTOT 1 &9 757 & ARG H Tr e, Tfavd €,

@m ataf & Faw 6 § Mt o seyfa afat sifenm 2;

(=) "ot ot & oy sl ey, gfharsh qur Save w1 vHT dheaa oAt wva g
ST smasgreET it fEtersear e #=ar g;

(F) "THFT TEET AT F FIE TAT FEATAS AT 7 BrEH gty F gierEa s F o
FTAAAAT 31T FLATSAT FT FUF TRAT AT § TAT T TTSAT H TIA Te| F IgeT; ILoT1 Fl
ST e & forw srferd seem warsat, F gew, S fAfae worer atoreara wr yarfag w4 €,
AT TATIAT T TR 8, TTRRITIRT Ta&T § THadai &1 9qT @R 6 o1 i eee 61 yart=ar
F HTIA o {10 STUTerd ATiedy siT FTaTeaad Tae= RATeaa & (o garer aieqfd g

() T AfHHET |7 1971 § SO9 F THE H gEareted ety daet srfereey sifia

(@) "R T FE G AT Fog U, Tegy A1 I9; wrHtaw av FEm, et v e, so s
ZET & AT Fgd, AT, W1 T A0, e fasta awar st &1 et 1gers sar i fufa =g
Hiew & arfere & 7 g1 af a8, Tiq S9H A< 9 AR, 979 % 9, G gy fafore =

T gqraa AR o FeFm/sene, aoraared, 989 3careq 97 Bt st & forw fafose
=7 ¥ fAfi dw==md afafem 98 §;
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(S) "SR TRET" § & AT AT F AT AT ST ST aHITe S o foed say
TS ATA/ATTEHTT AFATT 27 Tl 8, ATTIT &;

(F) "SEAT FT IRETFT STAET" | Fqd (6w & §a9 § G0 g0 & q1eqq & 9o
TRt i 7 TE-vET af i €,

(31) "warlad St T eragfA Ar Rty afEw F smaErg-as w1 ag 9w e 9w s
FTAREATT 3 FHTLOT ATCCTOTTAT Z=, AT IOt areqt # gioger afiads a=ar 2|

(2) 37 =T Rl AT TSN F, ST HAAl § GgFT © SN TR rud qul g, g afatEm #
AT 7, aet o g ST 3 39 sAfafaaw 9 2

3. Tt w1 ang g — e fReafortea smaqiat an smasgf il & ang 26, sraiq-
(F) AT ATHEHET F AT ST Aged i AR F w7 § afiFd e
(T) FeT FLHIT, TT ALHIL AL T T &3 TATHA ZIT TAT AT = s w7

T T T S O AT SOte A A9 e, 1927, FeAsiia (S7eon) afertee,
1972, 3= (F¥eqn) sttarf=aw, 1980, u—qaﬁaﬁéﬁwamaﬁwﬁﬁmﬂﬁﬂaﬁw 2011 & sfa@iq
wﬁmﬁéﬁﬁwﬁmﬁaﬁaﬁﬁﬁwﬁﬁ@ﬁl

4, syt § fFammerat o)X Rdaa—(1) smEgi® w1 SR e yEy, smEe e grr 3w
SagTT ghrgad TR F fBrgia & sqar B s

(2)  sEq F iy, Meferfed G # aiafus B s, ser-
(i) Tt off Forem 3 erfosrmror wfga Se-smasgfar ST B afads,
(i) TR S=meT i werfe AT o fe=rT S=heT s e FeAT;

(i) =TT 3w feres sraforse waerm fRaw, 2016 % Siasta o aror fRtor siie faea sraforse
T |t 97 goare a7 e AT Ave,; ahEweny wWraa & FfEt, $Ser s
AT [, 1989 AT TRHFEHT F&d Sal Aqaid &7 7 [Hd Star a7 HIFAwrer 7
IYANT, AT, FATq A A a4t Faw, 1989 A7 IREHFEHT Aqferee (Fae, AT
AT HHATITOT H=ad9) a0 2008 F Fdq9Td o+ aTel TE AT 8T, $-q9f9ree (Fae)
7, 2016 % AT oA ATAT S-TTTLrTe;

(iv) BT ATTICE FT T2,

ST, QREl, FEEl, WEl Y o7 HMd aftadr § a9t a9feree sie afgemat

(v) Tl ot gl =1 et fRtor fem ara =met &, o= diex % ofiae 9 Rt & g
£ I ¥ fU=er a9 Ut § YT 918 F faqe 3= Tq¢ | T0ET i AT

(vi) 1y formR

T el TR ATTERTOr #f faereer a2 et FsarT & Ao & o o7 9w a1 @9
TS &7 T T ITeq T=arat 9 fo=me 7 gt |

5. A TIAFCO.—(1) FT TLFR, TAF AT § T ARYH TMTFLT FT Tod wair oo
Aeateread aaeg g, aaiq-

(i) ST TR F qAEw/ad a1 areErgs w5 ar srefe F fFuw 8 "@69tea w1 v )
ATEHT HAT - T,

(i) TS T & qi=a AT AT AT & qioa — I,
(ili) AT fr9TT FT AT 9T — UeT 99

(v) =9 30T F71 arETgE aie — 96T g9,

(v)  orgdy foreTe foramT T ATy a9 — 9ed 99,

(vi)  TTHIOT faehe forT =T AT AT — e 9ee;
(vii) 7T HETER TS9RT T AT T — Ue 98w,
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(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

()

(1)
(ii)
(iii)
(iv)
(v)
(vi)
(vii)
(viii)
(ix)

(xi)

(xii)
(xiii)
(xiv)
(xv)

(xvi)

(xvii)

3)

et TAsT T ATCHTE® A= — Tad Ha

=TS & ate AT T &1 wreETaE g - 96T 95,

T T AT 7 WRETe® 9= — 969 9547,

Trorea T BT AT qie - Uad 9w,

faer, T5T g7 Haal g — Taq Ha ),

T TSt ATed — Uad 98y,

Hoeg gi¥a, T9d Jafaaear as — 3+ 98,

e gi=ra, 5T Tgur f{EEer 1€ - uae gee;

TATI, A 3T AT TRATT HATAT o &5 1 FIATAT AT STIT T HT HEEAT — Tad TG,

SR TATEA T, ST T, Heedehl, -39 AT 3T ATHTS-S19F 45 § F AT F UTH
oo o Tre F¥RT gIT AT tate fFhaT ST 7

TAtal/ad AT ar A iEEt & getea forwmr § s atee/ s afEa/Aes - gy gi=E|

e T, Vel TSF &7 & (o0 &9 757 &5 Ao Arreramor &1 77wt e Aefertea
qIET g, ST

T T[T &3 T TATHF AT & Tioa — e,

et T T ATy " - 3uTer;

F AT T AT AT — Tad 987,

ot farehme faramr &1 wreETeE afea - uae gee,

greftor faeme T s AT qie - uae 9w,

ST e TR 7 GeETes g - 9ed qee T,

oot TS T T ATEETE e - 9o 957,

=TS & ate T T &1 wreETyE 9=E - 9ed 9515,
T o 1 wreETyE 9t - ged gae;

TS T AT 7 AIATeF G - T8 97,

fger, a7 94l o7 - TaT 937,

qEE qiud, €9 757 &5 g =07 FiRTT - 767 987,
qEeT qi=a, 99 TS & J9-Afayar a1e - 99 9847,
T TSt AT - T 98T,

TATE, T I FAATY TAAT FATAT F ST FHTATAT 6 T TLTT [T I 6L - Tad T,

sy arfefRafadt, sa-fsm, Ao, Y-397 TST Y qTHTSE-EE &5 § uH-us o
ST 59 1T &1 TemEd FIRT AT Aate Rt S0, 37

TTEALOT/A AT AT SAESH gATAT AR | 79 qia/FqF ai=a/ a9 - 9267 qi=d|

TS SAGEHH TSI AT HH T5T G SR H AT, I | A8, AT STUTerd g, =7 da+T,
T TE-FA, T Tl

TS AR TITEHTOT AT 6 T &7 MEfH Srrerawewr, Feataiaa aipat #7 TR #3087
fAraterfad Fet 1 are F3, i —

=4 At %y i arE | o\ A F fiaw s 71 99 sy e i aft syt i g=r
TATT FHEAT,

= T % TR W AE g AT F SaL AT il S ATt SasHar il gl a3
Em@mwa@ﬁaﬁ%a%ﬁwﬂﬁ@ﬁaﬁ{ﬁﬁﬁwmﬁﬁw
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@@ == et ¥ aefi At gq o° s dfera aearasl & g 97 AfesTa sragiaet S degia
FEAT;

() = FEAT F YHE A AR F UF g9 A At F Hqe FET AR oA it SATE Sl gt
TATT AT X IFT TG | Feald T g0 FFa it S a1t SSrehies 99 Ted T 29
ATATE HTAT; T TH AT I TAF &8 a9 H FA AT ST,

() e st & Jae et o s e S ot Srdaaral s 39E T9T 89 6
forega =T ferewfera e,

@) T smaygfat F oo afafug sredwarar f 9= § agadr, afe w8 g, o e ww,

() SAESHAT 1 SATRIar & AIa¥ 39 S0 3T JRATFd STAN & o0 A aar aresrod
AT, e TR gorrelt & Friwardl (S TUSTI, S-S S9N, aE-TTare® ) $iT g
(ST ST AT STH) T AL FhaT STTaT g A7 SR AT9glag &l STt g, v 39 areaas
TRt T Yaterd e % forw v Rrgia, S awerr & |97 w99 Fgetd STANN wF GHT i AT §
(ST StTa-fAate Fq¥ 3q Tl THeAT 37 STefd aqeqtd it 31T FHTAT) FT fSewmqul STIRT T,

(F)  wIE AT ARGl & U uhehd YEgT TSET FT AT wAr (Feaid I &
T § HHA-OET M@l qied), T 37 Tsmre & Hiag smesiaai, S arfeetasg
IR F AT 8,  TEFIE ITARM T ST T@AT Y IHH THAT 39 9 [F=7e 7,

(A) 39 ATHAT |, ST AT a4 e ateaet f HAr F Fae GfE o= wr Fs g
ATAFTE B, Ivg d@TaT a7 & (o0 FEAFATIT 6 TTeAq F qTRFAART @& T F7 9977 @ § ™0
FAAAT g [IRITLET L AT

(=) TP TeaEE ST 8 w7 b e ATt S FEEAT F AT Y& IS 6 B d| 6
St ST % e Swra= i aga AT,

()  =a fAEEt i srer g sttt [t siv @R w1 yads gRfem s s adarfis
LT I (THF FefeeT TU & A T [G8@FIT T2) T AT q 6 Areq¥ § UHT A= smaqiaar
#it fRurfa ox Safea w7 AR AT T ST S TUTHA AT Feat T TEH1E B AT 3T,

(@) Tt |99d I ST o= Saterd ATHeun & ATead | ngad ST & FEd & e 9%
THIF TaEw IS % A= i HHead= AT

(@) Eljgrjm#ﬂméawmﬁ%%ﬁmmﬁaﬁ{%ﬁ%m%ﬁqmm%m

AT

(@) AT BRaTeaae ST i SES AT & S0 ST 9qd Taed g SAaeda [aer S H3AT,

() SAEHAT F Al S TRATeweTdl & H@Ee H qurgTRAl S T q9El 6 A" SerEadl &
AL g ST FHLAT, 3T

(q) VO F AT TST TCRTE IT HF TS &5 TUTEA G AATATCSE 3177 HTHS T TATg <7

(5)  TTST GLERTL AT HF TS &7 VAT T Fqafera forqmr, yrtersreor & foro areer foram siz at~eEea F
w7 # AT a7 TETAAT TG HIT AT FTF FHT

(6)  wirterReor, == =T % weRTe W Ao fam % fiav

(F)  Hferd TEATESl T ST ASTATS BT AT HA qA7 SR T gy [iase
foreft aeretteht farer I ety &9 % forg ush qeheht afata 1, o

(@) AT EIRT AT A A T2 Tt i gEars w i S g A % o us
FATT ITAH FLH g AT TaEAT & AT qT U FOR1d AT AT T57 HT

(7) g?w(&ﬁﬁﬁwaﬁﬁﬁmﬁﬁ%ﬁw%ﬁm%ﬁm@ﬁwﬁ%w@wm
|

(8)  wTfersh¥or it A § 7 & FHH FI4 1< FF gt

(9) ST ALHIT AT | ST &7 TATHA FIT ATHATREE TTTEHLU F AL-ATHRTFR TEEAT HT FTARTA
Fferaw = g &t srafer &1 FE
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(2)
3)

TS g afffa 1 Te7.—(1) F=T T, TF TCeT AR AT FT T57 HT, e
Aot aeer g, satq —

(i)
(ii)

(iif)

(iv)

(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

(xix)

at=ra, TATEeer, a9 37 TAarg TRadd HATAA, T TR — e,

A Faell F1 3@ g @A q=E AT 9T qi=E, TG0, a9 3T TAarg qaad
HATAF, AT TLHTT — I,

FUT WEIHRrH, Feastia, AR, a9 Y Joar] TRadT 71ag, g 99T — qad
ey

AT HaeT F1F 3@ T AR T HI%d qi=d, TATE, a9 A TAarg qiaad
HATAT — Ta T34,

HAFT A=, Thed HATAT, AT AL — Tad T3,

Terd T, STl HHTed, Tat AR 3T 99§ §ATAT, A RN — I 959,
LA A=, FHTY S AT FHedor Hared, 919 G3FE — 96 9867

LA A=, FTHTOTR ~ATT T ATIRTAT HATAT AT TR — Tad TGe T
LA A=, AL T HoATe, T 99T - Tad Hae,

LA A=, T FoamTE G310, AT JEaET - 9ad 987,

HETET, Fea I TG I qE - TG qEE T,

fArzor, ATedr ITTOT AT AT ASTAF TF - T2 I

Treoreh, T aeEafd TFeTor T AT TH - TeT 9avT;

e, siafver sIqyaice 3%, SEHaTaTs 1 SA1HF TF - I 9347,

I Fea T ST AR - T TG,

TATGHTE, AT ATANT - TaH Taw T,

TS AT AT §F TAAGT TATEA 6 qF ATAS, FHTEHT AT I, TAF & 99 6
FTIFTA & o

g e AR, S fosme, Aoeadht =, -597 AT ST AT STAeTe F = |
T JcIF FT TH-UF [T 37

AR | HATHT 1 FA a1 L/ e /Agaa e, aaiawo, a9 oY Saarg
Tfadd JAT - qae gt

T SATEsI A, Ffe srufera g, i & TAfaed o qaeat i Ggard FT |
T srgs AfAta Aeaferiea st 1 aree w0l sreiq—

()

(@)

()
(%)

AT F HLEAT TAT FLEHATOl START % o0 Fq=a Aifadl oK Fears araeet
W%%@ﬁﬁwwcﬁmﬁ;

At F THFd Teud o giamearer U F g 1w et AmEe i
ATEsT Hgid aFT AT,

TrersReor g 24 At & Srareaa i Rt w2,

o 4 % 37 ffaw (2) § gafAfdse yfaufea Gramsarat & o wor gt a1 @9 asx
& TITEAT | ITeq [ALTd TEATAl o G99 H heald TLhIL Hl qATg AT,

TAAT ATHAAT % T AT Tged il SGHHAT AR o6 ST Al FHewrer
FAT;

srtergra forar st 3 fere wfmmare smasgfae iy Rrerfer e,

(AT TIAT AT HHATITE SESHAT 5 Thihd Tae &l SR H1 (A A0 HLAT,
Arag T & HetAd qET 9T SqersEra Tfahon & gHvag & gae § galTg <A1 Y
TReft o= ATHST U SO | 1 GFT AT T LRI il (Aiate HedATl
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(4)
()
7.

afafd o T-AvwTT Taedl A FTAETA fF a9 T AT F7 T8l g
atafa Tea =g 9T § FH A FH TS F7¢ 955 H|
ST RIS 69 ST &F TATE1 Sl ARAAT SR F1AT FT TATISH.—(1) TT TER AT 9
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[T, /. S(-22012/78/2003-HUH(Te]) TTE. V]
T, T. ZLATHT, a7 ST

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 26th September, 2017
G.S.R. 1203(E).—Whereas the wetlands, vital parts of the hydrological cycle, are highly productive

ecosystems which support rich biodiversity and provide a wide range of ecosystem services such as water storage, water

purification, flood mitigation, erosion control, aquifer recharge, microclimate regulation, aesthetic enhancement of

landscapes while simultaneously supporting many significant recreational, social and cultural activities, being part of

our rich cultural heritage;

And whereas many wetlands are threatened by reclamation and degradation through drainage and landfill,

pollution (discharge of domestic and industrial effluents, disposal of solid wastes), hydrological alteration (water
withdrawal and changes in inflow and outflow), over-exploitation of their natural resources resulting in loss of
biodiversity and disruption in ecosystem services provided by wetlands;
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And whereas clause (g) of article 51A of the Constitution stipulates that it shall be the duty of every citizen of
India to protect and improve the natural environment including forests, lakes, rivers and wildlife and to have
compassion for living creatures;

And whereas the Environment (Protection) Act, 1986 is a comprehensive legislation to provide protection and
improvement of the environment, including inter-alia, wetlands, and for matters connected therewith;

And whereas the National Environment Policy, 2006 recognises the ecosystem services provided by wetlands
and emphasizes the need to set up a regulatory mechanism for all wetlands so as to maintain their ecological character,
and ultimately support their integrated management;

And whereas India is a signatory to the Ramsar Convention on Wetlands and is committed to conservation and
wise use of all wetlands within its territory;

And whereas the Central Government has published the Wetlands (Conservation and Management) Rules,
2010, vide number G.S.R. 951(E), dated the 4" December, 2010;

And whereas conservation and wise use of wetlands can provide substantial direct and indirect economic
benefits to state and national economy, and thereby the Central Government stands committed to mainstreaming full
range of wetland biodiversity and ecosystem services in development planning and decision making for various sectors;

And whereas the State Governments and Union Territory Administrations need to take into account wetland
ecosystem services and biodiversity values likewise within their developmental programming and economic well-being,
also taking into cognizance that land and water, two major ecological constituents of wetland ecosystems, are enlisted as
State subjects as per the Constitution;

And whereas the Central Government considered it necessary to supersede the Wetlands (Conservation and
Management) Rules, 2010 for effective conservation and management of wetlands in the country;

And whereas the Central Government had, in exercise of the powers conferred by section 25, read with sub-
section (1) and clause (v) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986,
published the draft Wetlands (Conservation and Management) Rules, 2016, vide number G.S.R. 385 (E) dated 31"
March, 2016 for information of the public likely to be affected thereby; and notice was given that the said draft rules
would be taken into consideration by the Central Government after expiry of a period of sixty days from the date on
which copies of the Gazette notification is made available to the public;

And whereas the Central Government has received the suggestions and objections from the State
Governments, Union Territories and its organisations, individuals and civil society organisations on the draft Wetlands
(Conservation and Management) Rules, 2016;

And whereas the suggestions and objections received in response to the above mentioned draft rules have been
duly considered by the Central Government in consultation with State Governments and Union Territory
Administrations.

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section (1) and clause (v) of
sub-section (2) and sub-section (3) of section 3 and section 23 of the Environment (Protection) Act, 1986 and in
supersession of the Wetlands (Conservation and Management) Rules, 2010, except as respects things done or omitted to
be done before such supersession, the Central Government hereby makes the following rules for conservation and
management of wetlands, namely:—

1. Short title and commencement.—
(1) These rules may be called the Wetlands (Conservation and Management) Rules, 2017.
(2) These shall come into force from the date of their publication in the Official Gazette.
2.  Definitions.—
(1) In these rules, unless the context otherwise requires,-
(a) "Act" means the Environment (Protection) Act, 1986;

(b) "Authority" means the State Wetlands Authority or Union Territory Wetlands Authority, as the case may
be;
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(d)

(e)

®
(2)
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®

@

(@)

"Committee" means the National Wetlands Committee referred to in rule 6;

“ecological character” means the sum of ecosystem components, processes and services that characterise
the wetlands;

“integrated management plan” means a document which describes strategies and actions for achieving
wise use of the wetland and the plan shall include objectives of site management; management actions
required to achieve the objectives; factors that affect, or may affect, the various site features; monitoring
requirements for detecting changes in ecological character and for measuring the effectiveness of
management; and resources for management implementation;

"Ramsar Convention" means the Convention on Wetlands signed at Ramsar, Iran in 1971;

“wetland" means an area of marsh, fen, peatland or water; whether natural or artificial, permanent or
temporary, with water that is static or flowing, fresh, brackish or salt, including areas of marine water the
depth of which at low tide does not exceed six meters, but does not include river channels, paddy fields,
human-made water bodies/tanks specifically constructed for drinking water purposes and structures
specifically constructed for aquaculture, salt production, recreation and irrigation purposes;

“wetlands complexes" means two or more ecologically and hydrologically contiguous wetlands and may
include their connecting channels/ducts;

“wise use of wetlands” means maintenance of their ecological character, achieved through implementation
of ecosystem approach within the context of sustainable development;

“zone of influence” means that part of the catchment area of the wetland or wetland complex,
developmental activities in which induce adverse changes in ecosystem structure, and ecosystem services.

The words and expressions used in these rules and not defined, but defined in the Act, shall have the
meanings assigned to them in the Act.

3. Applicability of rules.—These rules shall apply to the following wetlands or wetlands complexes, namely:—

(a) wetlands categorised as 'wetlands of international importance' under the Ramsar Convention;

(b) wetlands as notified by the Central Government, State Government and Union Territory Administration:

Provided that these rules shall not apply to the wetlands falling in areas covered under the Indian Forest

Act, 1927, the Wild Life (Protection) Act, 1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the
Coastal Regulation Zone Notification, 2011 as amended from time to time.

4. Restrictions of activities in wetlands.—(1) The wetlands shall be conserved and managed in accordance with the
principle of 'wise use' as determined by the Wetlands Authority.

(@)

The following activities shall be prohibited within the wetlands, namely,-

(i) conversion for non-wetland uses including encroachment of any kind;

(i) setting up of any industry and expansion of existing industries;

(iii) manufacture or handling or storage or disposal of construction and demolition waste covered under

the Construction and Demolition Waste Management Rules, 2016; hazardous substances covered
under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for
Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008; electronic waste covered under the E-Waste (Management) Rules, 2016;

(iv) solid waste dumping;

(v) discharge of untreated wastes and effluents from industries, cities, towns, villages and other human
settlements;

(vi) any construction of a permanent nature except for boat jetties within fifty metres from the mean high

flood level observed in the past ten years calculated from the date of commencement of these rules;
and,

(vii) poaching.
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Provided that the Central Government may consider proposals from the State Government or Union

Territory Administration for omitting any of the activities on the recommendation of the Authority.

5. Wetlands Authorities.—(1) The Central Government hereby constitutes the State Wetlands Authority in each
State with the following members, namely:—

®

(ii)
(iii)
(iv)

)
(vi)

(vii)
(viii)

(ix)

x)
(xi)

(xii)
(xiii)
(xiv)

(xv)

(xvi)

(xvii)

(xviii)

2

@
(i)
(iii)
@iv)
)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)

Minister In-charge of the Department of Environment/Forests of the State Government or Minister In-
charge of the Department handling wetlands - Chairperson;

Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;
Secretary in-charge of the Department of Environment - Member ex-officio;

Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Department of Revenue - Member ex-officio;

Director, State Remote Sensing Centre - Member ex-officio;

Chief Wildlife Warden - Member ex-officio;

Member Secretary, State Biodiversity Board - Member ex-officio;

Member Secretary, State Pollution Control Board - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change - Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the State Government; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The Central Government hereby constitutes the Union Territory Wetlands Authority for each Union
Territory with the following members, namely:—

Administrator or Chief Secretary of the Union Territory - Chairperson;

Secretary in-charge of the Department of Environment - Vice Chairperson;
Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Departments of Revenue - Member ex-officio;

Director, Remote Sensing Centre - Member ex-officio;

Member Secretary, Union Territory Pollution Control Committee - Member ex-officio;
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(xiii)
(xiv)

(xv)

(xvi)

(xvii)

3

“)

(a)

(b)

(©)

(d)

(e)

®

(@

(h)

®

@

(k)

O

(m)

(n)

Member Secretary, Biodiversity Board of the UT - Member ex-officio;
Chief Wildlife Warden - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change- Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the Union Territory Administration; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The State Wetlands Authority or Union Territory Wetlands Authority may co-opt other members, not
exceeding three in number, if required.

The State Wetlands Authority or Union Territory Wetlands Authority shall exercise the following
powers and perform the following functions, namely:-

prepare a list of all wetlands of the State or Union Territory within three months from the date of
publication of these rules;

prepare a list of wetlands to be notified, within six months from the date of publication of these rules;
taking into cognizance any existing list of wetlands prepared/notified under other relevant State Acts;

recommend identified wetlands, based on their Brief Documents, for regulation under these rules;

prepare a comprehensive digital inventory of all wetlands within a period of one year from the date of
publication of these rules and upload the same on a dedicated web portal to be developed by the
Central Government for the said purpose; the inventory to be updated every ten years;

develop a comprehensive list of activities to be regulated and permitted within the notified wetlands
and their zone of influence;

recommend additions, if any, to the list of prohibited activities for specific wetlands;

define strategies for conservation and wise use of wetlands within their jurisdiction; wise use being a
principle for managing these ecosystems which incorporates sustainable uses (such as capture
fisheries at subsistence level or harvest of aquatic plants) as being compatible with conservation, if
ecosystem functions (such as water storage, groundwater recharge, flood buffering) and values (such
as recreation and cultural) are maintained or enhanced;

review integrated management plan for each of the notified wetlands (including trans-boundary
wetlands in coordination with Central Government), and within these plans consider continuation and
support to traditional uses of wetlands which are harmonized with ecological character;

in cases wherein lands within boundary of notified wetlands or wetlands complex have private
tenancy rights, recommend mechanisms for maintenance of ecological character through promotional
activities;

identify mechanisms for convergence of implementation of the management plan with the existing

State/Union Territory level development plans and programmes;

ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly
basis (June and December of each calendar year) inform the concerned State Government or Union
Territory Administration or Central Government on the status of such notified wetlands through a
reporting mechanism;

coordinate implementation of integrated management plans based on wise use principle through
various line departments and other concerned agencies;

function as nodal authority for all wetland specific authorities within the State or Union Territory
Administration;

issue necessary directions for conservation and sustainable management of wetlands to the respective
implementing agencies;
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(0) undertake measures for enhancing awareness within stakeholders and local communities on values
and functions of wetlands; and
(P Advise on any other matter suo-motu, or as referred by the State Government/Union Territory
Administration.
) The concerned Department of the State Government or Union Territory shall provide all necessary
support and act as nodal Department and Secretariat to the Authority.
(6) The Authority shall, within ninety days of publication of these rules, shall constitute,—
(a) a technical committee to review brief documents, management plans and advise on any
technical matter referred by the Wetland Authority; and
(b) a grievance committee consisting of four members to provide a mechanism for hearing and
forwarding the grievances raised by public to the Authority;
(7) The Committees referred to in sub-rule (6) shall meet at least once in every quarter to perform their
functions.
(8)  The Authority shall meet at least thrice in a year.
(9) The term of non-official members of the Authority nominated by State Government or Union
Territory Administration, shall be for a period not exceeding three years.
6. Constitution of National Wetlands Committee.—(1) The Central Government, hereby constitutes the National

Wetlands Committee with the following members, namely:—

®
(i)

(iii)

(iv)

)
(vi)

(vii)

(viii)

(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

Secretary, Ministry of Environment, Forest and Climate Change, Government of India - Chairperson;

Special Secretary or Additional Secretary dealing with wetlands, Ministry of Environment, Forest and
Climate Change, Government of India-Vice Chairperson;

Additional Director General, Wildlife, Ministry of Environment, Forest and Climate Change,
Government of India - Member ex-officio;

Adviser or Joint Secretary dealing with wetlands, Ministry of Environment, Forest and Climate
Change - Member ex-officio;

Joint Secretary, Ministry of Tourism, Government of India- Member ex-officio;

Joint Secretary , Ministry of Water Resources, River Development and Ganga Rejuvenation,
Government of India- Member ex-officio;

Joint Secretary, Ministry of Agriculture and Farmers Welfare, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Social Justice and Empowerment, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Urban Development, Government of India- Member ex-officio;

Joint Secretary, Ministry of Rural Development, Government of India- Member ex-officio;

The Chairman, Central Pollution Control Board - Member ex-officio;

Director, Zoological Survey of India or Scientist F- Member ex-officio;

Director, Botanical Survey of India or Scientist F- Member ex-officio;

Director, Space Application Centre, Ahmedabad or Scientist F- Member ex-officio;

Member, Central Water Commission - Member ex-officio;

Adpviser, Niti Aayog - Member ex-officio;

Three representatives of State Government or Union Territory Administration on a rotational basis for
a tenure of two years each;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning & socio-
economics; and
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(xix) Director/Additional Director/Joint Director dealing with wetlands, Ministry of Environment, Forest
and Climate Change - Member Secretary.

2) The National Wetlands Committee may co-opt other members, not exceeding three in number, if
required.
3) The National Wetlands Committee shall perform the following functions, namely:-

(a) advise the Central Government on appropriate policies and action programmes for conservation and
wise use of wetlands;

(b) evolve norms and guidelines for integrated management of wetlands based on wise use principle;
(c¢) monitor implementation of these rules by the Authority;

(d) advise the Central Government on proposals received from State Governments or Union Territory
Administrations for omission of the prohibited activities as referred in sub-rule (2) of rule 4;

(e) recommend designation of wetlands of international importance under Ramsar Convention;
(f) recommend trans-boundary wetlands for notification;
(g) review progress of integrated management of Ramsar sites and transboundary wetlands;
(h) advise on collaboration with international agencies on issues related to wetlands; and
(i) advise on any other matter suo-moto, or as referred by the Central Government.

@ The tenure of non-official members of the Committee shall not exceed three years.

5 The Committee shall meet at least once in every six months.

Delegation of powers and functions to the State Governments and Union Territory Administrations.—
(1) The concerned Department of the State Government or Union Territory Administration shall, within a period
of one year from the date of publication of these rules, prepare a Brief Document for each of the wetland identified
for notification, providing:—

(@)

3

“

(a) demarcation of wetland boundary supported by accurate digital maps with coordinates and validated by
ground truthing;

(b) demarcation of its zone of influence and land use and land cover thereof indicated in a digital map;
(c) ecological character description;

(d) account of pre-existing rights and privileges;

(e) list of site-specific activities to be permitted within the wetland and its zone of influence;

(f) list of site specific activities to be regulated within the wetland and its zone of influence; and

(g) modalities for enforcement of regulation;

Based on the Brief Document, the Authority shall make recommendations to the State Government or Union
Territory Administration for notifying the wetlands.

The State Government or Union Territory Administration shall, after considering the objections, if any, from
the concerned and affected persons, notify the wetlands in the Official Gazette, within a period not exceeding
240 days from the date of recommendation by the Authority.

(a) In case of trans-boundary wetlands, the Central Government shall coordinate with concerned State
Governments and Union Territory Administrations to prepare the Brief Document containing information as
listed in sub-rule (1).

(b) Based on the Brief Document, the National Wetlands Committee shall make recommendations to the
Central Government for notification of the wetland.

(c) The Central Government shall, after considering the objections, if any, from the concerned and affected
persons, notify the wetlands in the Official Gazette, within a period not exceeding 240 days from the date of
recommendation by the Committee.
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(5) (a) The Central Government shall create a dedicated web portal for information relating to wetlands.

(b) The Central Government, State Government and Union Territory Administration shall upload all relevant
information and documents pertaining to wetlands in their jurisdiction.

[F. No. J-22012/78/2003-CS (W) Pt. V]
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